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Between -
Khandu Munjaji

eee Applicant
And

1. The Divisional Railway Manager,
Hyd. Division, SC Rlys, Sec'bad.

2. The Asst,Personnel Officer, Hyd, Division,
SC Rlys, Sec'bad.

3., Mr.vaman Kishan

cee Respond ents

Counsel for the Applicant : shri s,Laxma Reddy

Counsel for the Respondents : shri J.R.Gopal Rao, SC for Rlys

CORAM:

THE HON'BLE SHRI R,RANGARAJAN : MEMBER (A)
]
THE HON'BLE SHRI 3.S5,JAI PARAMESHWAR s MEMBER (J)

(0order per Hon'ble Shri R,Rangarajan, Member (AY ).




(order per Hon'ble sShri R.Rangarajan, Member (A) ).

Heard Sri sS.Laxma Reddy, learned counsel for the applicant
and sri JR Gopal Rao, learned Standing Counsel for the Respondents,
sri Guru swamy, A,P.0,, Hyderabad Division (Mechanical) was pre=-

sent,

2. This OA is filed challenging the reversion order of the
applicant dated 16,4,1999 (Annexuré—II page-~ll to the OA) from the
nost of Ballast Train Checker Iin the scale of pay of R,3050-4590
(RP=97) to the lower post of Helper in the scale of 2650-4000
(RP=97). Sri Guruswamy, APO (MechanicaD, Hyd. Division has
categorically admitted without any hesitation that the reversion
order is irregular. Hence he submitted that the applicant should
not be reverted, In view of the above, no further order is
necessary in this OA. Consequential benefits arising out of re-
0/‘

taining the applicant i Ballast Train Checker wx should be ex=-

tended to the applicant.

3. No order as to costs. f\“SL‘#”’/’f,Jiéii/’

[\

gﬁa HWAR) (R .RANGARAJANM)
Nawb {7 Member (A) -

\>

Dateds 13th October, 1993,
Dictated in Open Court. ﬂhq
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Cary TO :-
1. HDHNJ

2, HRERN M {A)

3. 'HB853P M (3)

7. STANDING COUNSEL
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